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CEMTRAL administrative TRIBU?JA1 ̂  ffilNCIPAL BENCH,
new DELHIo

0. A. No.'932/91

New Delhi: March 24,1995.

HCN'BIE MRo S„R,ADI(£ , member^a)

hcn'bie m. r.k.saxena, member (j).

Shri Jai Chand ,

s/o Shri Utned Singh,
Peon, Pus a Polytechnic,

Pus a, New Delhi Applicant,

By Shri A.Kaliaj Advocate,'

versus

Union of India through
The Chief Secretary,
Delhi Administration,
Services III Department,
5 , Sham Nath Marg,
Delhi® 110054.

2, The Director of Technical Education,
Delhi Adrainistraticffi,
Rouse Avenue,

New Delhi - 110002, Respondents^'

judgment ('ORAL J

Bv Hon'ble MrJ S.R.Adiqe, Member (A).

In this application Shri Dai Chand, Peon, Delhi

o  . ■Administration haa prayed for a direction to considar h/m

for promotion to Grade IV in Delhi Adminietration Subordinate

Service (DAS) from the date his next junior at SI, No.24
\

of the seniority list was promoted with consequential

benefits.

2. The applicant ' was recruited as pocn in tho Oolhi

Administration on regular basis cn 6,8.73. The next channal

of promotion for the applicant was to the post of Lowor OiviQicr.'

Clerk in Grade lU in DAS. The promotion wao to hawo been

made on the basis of the applicanfa ACRs and his uigiianco

clearance. The applic^t's contention is that his ACR and

vigilance clearanco ware not received by the competent
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..twenties ot prcnotics «« bain, oonsiboro.
aa a raault of ahioh he eas denied premetien, ehUe thoao
juniors ujere promoted.

з. The reepondonte have challenged the O.P. end contend
that the reasen ehy the applicant eas net promatad uaa
decauae hie ec*. deduct and Intagtlty was found unaatlafactecy
и.e.f. 22.8.1989 as Irtinatad by the Principal. Pusa
Polytechnic and a disciplinary prcceeding was also pending
against hln. A panisal of Principal, Gavamnent Pclytcchnic
latter dated 15.10.90 addressed tc the Delhi Adeinlatratlcn
(Annexure R-D dahea it deer that the Principal had
„ltten that the ucrh. conduct and integrity cf the
applicant during the period he was working fret 22.8.1989
till data had bean found to ba uneotlafactcry. He was
absent on 5.7.1990 and a charge sheet to hln
^ 31.8.90. Cepiea af the charge sheel^aent by registered
post at hie pernanent address ea well aa at his Oevt.
acconncdation but .received back unaarved. Although
the applicant had fUed reiclndar there is ne specific
denial of these avarmonta in that rejoinder.

A. Under the oircumstancos it cannot be said that
the raspendents in^prcaioting the applicant to Grodo IV
in OAS have acted arbitrarily, iUagally or in vialaticn
a, the Articles 14 and 15 of th, Conotltuticn. «. aoc
no/TtCrferonca in this caae. This^plication fails
and is dismisaedo^ No costso J

(SoRo 'ADIGE)
Pbraber (A)(OR, R,K. SAXENA)

rterrber (3)


